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AGE FOR RETIREMENT 

476. Stri B. B. Varma: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether formerly the age for 
retiremen t of the staff of the Ministe-
rial service was fixed at 55 but it is 
now fixed at 60; 

(b) if so. since when the al:e of re-
tirement has been fixed at 60 and on 
what grounds; 

(c) whether it is a fact chat the 
<:juestion of refixing the age of retire-
ment at 55 has been under consider-
ation of Government for sometime 
past, and 

(d) if so. what is the Dresent posi-
tion of the caSe and when a decision 
will be taken in the matter? 

The Minister of Home Alfairs and 
States (Dr. Katju): (a) and (b). The 
matter is governed by the provisions 
of Rule 56 (b) of the Funda+nental 
Rules which run as follows: 

"F.R. 56. (b) (i) A ministerial 
servant who is not governed by sub-
clause (ii) may be required to retire 
at the age of 55 years, but should 
ordinarily be retained in service, if he 
continues efficient. up to the age of 
60 years. He must not be retained 
after that age except in very special 
circumstances. which must be recorded 
in writing. and with the sanction of 
the Local Government. 

.. (ii) A Ministerial servant-

(1) who enters Government service 
on the 31st March or after the 
1st April 1938, or 

(2) who being in Government 
service on thc 31st March 
1938 did not hold a lien or a 
suspended lien on a permanent 
post on that date, 

shall ordinarily be required to retire 
at the age of 55 years. He must not 
be retained after that age except on 
public grounds which must be record-
ed in writing. and with the sanction 
of the Local Government he must I!ot 
be retained after the age of 60 years 
except in very special circumstances." 

The original position was as in sub-
clause (i). The addition of sub-clause 
(ii) was made in 1938. 

There are similar provisione in the 
Civil Service Regulations which apply 
to certain classes of Government 
.servants. 

(c) and (d). Do no arise. 
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The Deputy Minister of CommUDi-

cations (Shri Raj Bahadur): (a) 
and (b). A statement containing the 
required information is placed on ti?e 
Table of the House. [See Appendi::l: 
IX. annexure No. 42.] 

(c) The Post Offices in Sarguja 
District mainly run Il1 the East-West 
direction. as do the means of co~ 
munication. but the Ramanuganl. 
Ambikapur. Sitapur and Pratapgar!, 
Post Offices lie on the Ramanugan)-
Ambikapur rDharamjanggarh ~oad 
which runs in the North-South dIrec-
tion. 
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